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..... 11ai1abad This The \ 3. tfk-- 0c.y Of ~ { 2000 

Contempt npp l i cat i on No . 107/97 
Or:igina l App l i cation No . 1269/94 
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Hon ' ble 

Hon !~le 

t!1r . rc_f iq lk:ldin, Judiciul r.:eml>er 

Jli\ r • .:> • .J i svJas , hdministra tive t·!iember 

0 w l Gopc,; 1 Sri Ve stc Vo ...ion Of Lat .? Sr i 13 . G. Sri vc:.. sta vc; 
rl/0 C . Be:gh Bariar .:>in gh , Chetgonj , Va ra na si 

r etire c! c. s hS S i.. t . Comml . .::iuper inten dent , 1 ~orthern 
i-lt- ilv-1c..y V.:iranc..s i ',Jh . .:: r e he \.\lc..S l e. s t posted 

••••• App l i c unt 
(Dyndv : ~r i r. . K • .:) inha ) 

Vs . 

l - Lh ion Of !nd ia through/Shr i Subhc: sh P . ,,,ehr d 

Gene r a 1 /.'ianc:.ger , Norther n iiu i l \1ay , Head ~uarters 

0ffice , Ssrod~ House , New De l hi . 

2- Sri J,: .c . Bhc;ttc:i charyc.i , Ra i l v1.:. y '11ana ger , Northern 

rta ilv.;ay , Ha zaratga nj, Locknov1 . 
• ••• Responde nt s 

(By Aav : Sr i J .B . Paul ) 
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(BJ:> Hon'ble Nr. Rafiq Uddin, J.M.) 

> 

1- This cQ'ltempt application has been filed by the applicant 

for all SJ ed disobedience ~ non canpliance of the order of this 

Trib.Jnal pass ed .in UA 1269/94, dated 26/r/97. 

2- This Tribunal while allDlli.ng the OA 1269/94 passed an order 

which is extracted balO\ili 

"In any viSiJ of the mat.tar the applicant is sititls:I to the 

" bsiefit of rule 2423 A of Indian Railway Extablishment Code Vol. 2. The 

respondents are, directed to correct and rer-fix the superannuation pension 

and other retiran sital benefits of the applicant by adding 5 years of hi. a 

qualifying service and pay difference on account of his re-fixation of 

pensiQ'l and other pensionery benefits within the period of 3 months from 

the date of canmunicati co of this order. I em not inclined to grant any 

interest on account of fact that this claim was made nearly after 

three years of sup erannuati en." 

3- The applicant in his contempt petition has alleged that the copy 

of the order dated 26-!:i-97 was f .Jrni shed to the respondents through 

Shri a. a. Paul counsel for the resi:iondents and it was also sent through 

r egistered post to the respondents on 5-8-97. H~ever, the respondents 

have failed to comply with the judgmsit and directiC¥l of the order of 

this Tribunal, therefore, the present cont snpt petition is fill ed. 

4- The petition has been contested on behalf of the rsspC¥ldents 

and it has been stated vide paragraph 4 of th ei.r CA that in canpllance 

of the order of th e Trl.bunal, 5 years of q..ialifying service h as bec:11 

added in the total s ervic e of th e applicant and his res ettlanent dues 

has been recalwlat e:d on the basi s of qualifying service of the applicant 

i.e. 31 year s and 6 months instead of 26 years and 6 months, the 

pet'lsionar1 benefit of the applicant has also been revi s ed acc ordingly. Detai l 
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there of has been mentioned in clause (a) (b) (c) & (d) of 

paragraph 4 of the C.A. 

5- It is also explained that the departmE11t has no 9'n0111ledge 

of the order in question prior to receipt of this contenpt petition. 

Therefore, directions were issued to implanent the order 

immediately. 

a 

6- The respondents h ave also stated tha t the tE11der unconditional. 

apology, in cas e it is found that the order in question has been 

disobeyed or any delay has been caused in the impl sn entation 

thereof. 

7- Applicant in his R.A. has ~~ ed having recel.ved revis ed 

' 

P. P.O. as m eo ti oned in para 4 of t.h e C.A. Hew ever, 1 t is adnit ted 

that payment of a fraction al and small amount of Rs. 3,2scV = has 

been made by a chequ e No. E 989010 which was received on 30-4-98. 

Applicant has further admitted that he h as receiv ed Rs. 10,29¥= on 

28-7-99 bel.ng the difference in canmutation of pension. Besides, the 

applicant h as stated cl early in Annexure A3 to SRA, that be has 

also received di fference of OCRl.i and canmutation amount of pension. 

We have heard Shri A.K. Sinha for the applicant and :lhri 

a. a. Paul for the reepondeots and µ ersued th e record. 

It is evidsit from Annexure Aj that only dispute mention ed 

DJ the appll~nt is the di.fference in Calculation in revi sed anwnt 

of peosion in viBll of the 5th Pay Canmission, merg er and refixing of 

pol icy is y et to be calcul at eel and paid to the applicant. Ill e, 

h01&1 ever, find that there is no direction iss .ic d ~the Trib.Jnal 

for payment of any arrears on ace Cl.Int of merger and refixati "l of 

policy on accwnt of 5th Pay CClllrnissi ai. Learned cwnsel f or the 

applicant also snphaaiaed that no revised P.P.O has been issued 

~ the r espondents as mentioned in th e c.A. We, tl01&1evferr · , 
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find that the Ctf'Y I of .better dated 27-1-9'•• cq,y of \llhich 

has besi ann axed as annexure 1 to the S .c.A., has been issued 

fJ'j the respondents, which is addressed to the Manager State 

Bank of India, Varanasi, in which detalla of revised pension 

and fErllily pension have been mmtioned in respect of the 
I 

applicant. In cur cC11aidered opinion this l et ter amounts to 

the revised P.P. o. of the applicant. We, therefore, find 

that the resp end et1 t s have canpll ed llJ.1 th the order of this 

Tri b.Jnal. 
• 

4~----\JL 
We are, how ever, cons trained am i znge that respondi:nts 

have not implsnmted the judg~t expeditiously • We, therefore, 

consider it nec essary t' h 1 • z1 to warn the respondents b 
canply the order with out delay in order to avClid harassment 

of the p etitioner who are forced h ~"1'~1' ~ ~~--lv.'\~ 

lh e cases of retired anploy ee should be given priority 

with these o bservations , we d2op the contanpt proceedings a1>e ~ 

disch arged notices. 

A.A./ 
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